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computers is a major ingredient o f this 
policy. A t present small and small-to- 
m edium  cpm puteri, T D O 3 12 and T D C -  
3 16 , are being m an^actured on a regular 
basis by the public sector company. M/s. 
Electronics Corporation o f India Ltd. 
T h e  mini-computer industry is also pro
posed to be launched in the very near 
future. In addition, pr iposals for manu
facture o f medium and medium-to~large 
co.upaters by M/s. International Com 
puters Indian M anufacture, are under 
the consideration o f Government j this 
w ill be implemented by a Company 
in which I C L  (U K ) proposed to nave 
40%  foreign equity, and replace the 
current company indicated under II 
above. Imports o f compaters are con
sidered on a case-by-case basis and are 
pjrm itted only for applications where 
such imports are considered inescapable.
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Posting to C.I.S.F.

„  5991. SH R I SU B H A SH  C H A N D R A  
• ^ ‘1* the Minister of

H O M E  A F F A IR S  be plesed t:i state :

V n®c number o f Police Officers of
i . r .b .  o f the rank o f Superintendent o f

Police posted to Central Industrial 
Security Force since its inception in 1970J 
and

(b) what is the criteria of selection of 
such officers for appointment in the Ce n- 
tral Industrial Security Foyce ?

T H E  M IN IS T E R  O F , . H O M E  
A F F A IR S  (SH R I C H A R A N ^ m C H )  :

(b) Selertion is madey>n the basis of 
suitability, from amongst ofticers on offer 
for deputation froifftne States. ‘

Officers of Public Undertakings

5992. SH R I T U tlsT D A S  ' d AS-  
A P P A  : W ill the Minister o f D E F E N C E  
be pleased to state : 1

(a) whether the Officers o f the Central - 
Government UndertaKIfegs such as 
Hindustan Aeronautics L td ., Bharat 
Electronics, Bharat Earth Movers 
L td ., etc. are covered within the scope of 
Article 12 o f the Constitution of India 
and are entitled for relief imder Writ 
Jurisdiction o f the courts; and

(b) if  not, reasons theref ir ?

T H E  M IN IS T E R  O F  D E F E N C E  
(S H R IJA G JIV A N  R A M ) ; (a) N o, Sir.

(b) Public Sector Undertaking regiis- 
tered under the Companies Act, 1956 
are not authorties within the meaning of 
Article 12 or 226 of the Constitution.

Employees in North Eastern Council 
Office.

5993- S H R I H O P IN G S T O N E  L Y N - 
G D O H  : W ill the M inister o f H O M E 
A F F A IR S  be pleased to state;

(a) the total number o f employees work
ing in North Eastern Council office in 
Shillong;

(b) the to 1 number o f Scheduled 
Castes anJ Scheduled Tribes Em
ployees separately; and

(c) the percentage reserved for the 
Scheduled Castes and the Scheduled 
Tribes for such appointment

T H E  M IN IS T E R  O F  H O M E  
A F F A IR S  (SH R I C H A R A N  SIN G H ):




